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Shri Satyanarayan Sinha. It was in
view of these considerations that a
decision was taken to entrust the en-
quiry to the C.B.I, As already stated
above, the C.B.I. have reported that
the allegations of corruption as far as
financial matters are concerned
against Dr, Agarwala could not be
substantiated.

SHRI M. P. BHARGAVA (Uttar
Pradesh) I want a clarification on the
statement, I would like to know from
the hon. Minister whether a large
number of complaints have been re-
ceived by the Ministry about the
harassment of his junior officers by
this gentleman and, if so, what action
is being taken by him in this matter.

DR. S. CHANDRASEKHAR : Some
complaints have been received by me
from the junior officers about the
matter referred to by the hon. Mem-
ber, and we are enquiring into them.

SHRI LOKANATH MISRA (Oris-
sa): This statement arose out of my
question, May I know whether some
of the lady employees who are serv-
ing under Dr. Agarwala have com-
plained of misbehaviour by Dr. Ag-
arwala towards them?

DR. S. CHANDRASEKHAR: It is
not misbehaviout, but a current case
is going on about the difficulty re-
garding Dr. Agarwala’s orders of
transfer or asking a young lady to go
and work elsewhere and her inability
to do so, and the matter is being exa-
mined So. I cannot say anything now
categorically.

THE PREVENTION OF FOOD AD-
ULTERATION (AMENDMENT)
BILL, 1970

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): Sir,
I move for leave...

SHRI M. P. BHARGAVA (Uttar
Pradesh) : Sir, again on a point
of order. Can a Minister sitting in
the House depute somebody else to
introduce a Bill in his name?

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Shri K. K. Shah should do
it.

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): Sir, I
move for leave to introduce a Bill
further to amend the Prevention of
Food Adulteration Act, 1954,

The question was put and the mo-
tion was adopted.

SHRI K. K. SHAH:
the Bill.

I introduce

THE BUDGET (RAILWAYS), 1970-
T1—GENERAL DISCUSSION

SHRI T. V. ANANDAN (Tamil
Nadu): Mr. Deputy Chairman, for the
Railway Budget as presented by the
Railway Minister, although he may
be new to the Ministry, yet the res-
ponsibility is his. The budget has crea-
ted disappointment in the country be.
cause of the fact that the budget
should have some socialist outlook
as is being propagated in this coun-
try after July 1969, which it has not.
For everything the ruling party
says that it should be governed by
social.sm, People thought that this
budget would have certain aspects
of socialism because the present
Government is in very intimate col-
laboration with the Soviet Union.
In the Soviet Union the suburban
railway traffic is carried very cheap-
ly. If the citizens of the Soviet
Union pay 5 paise, they are carried
in the suburban area to an extent of
about 20 kms. Here jn this unfortu-
nate country everybody says that
proverty should be eradicated. It
shows that the country is very poor.
Here the suburban traffic minimum
rate is not less than Rs. 2.45, Where
is 5 paise and where is Rs, 2.45 for
a season ticket a month here? 1 do
not know what collaboration the
ruling party has got with the Soviet
Union, .
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SHRI B. K. KAUL (Rajasthan): It
is not collaboration but it is collu-
sion.

SHRI T. V. ANANDAN : This is the
first disappointment the counirymen
have experienced in the Railway
Budget., While submitting the budget
there was also a reference for an in-
crease in the passenger fares and
freight rates. However, something
should have prevailed upon them or
the agitation amongst the ruling par-
ty and also the Members of the Oppo-
sition should have forced them and
the Railway Minister immediately
got it withdrawn, though not to the
fullest extent. However, in withdraw-
ing the increase on freights and fares
I want to warn the Railway Minister
that it should not be at the cost of 1.4
million workers in the Railways, Al-
though the Indian Railways serve the
country at 2.28 paise a km, when com.
pared to the advanced countries where
it is 15.12 paise a km., yet the per
capital income in the country is very
low and that is why the politicians
do demand that there should be no
increase in the freight rates. How-
ever, there is g point which I want
to make to the Minister that with
this rate he can cope with it. But
when the recommendations of the
Third Pay Commission are announced,
I think the Railways will have to
come before the House for a Supple-
mentary Grant. Without cooperation
and contentment amongst the 1.4 mil-
lion workers, the Railways cannot
bring to the exchequer not less than
Rs. 1022 crores as it is anticipated. T¢
is only with the good will of the wor-
kers that the Railway Ministry has
to produce that huge amount.

Another point is, the Government
says that the Railways are running
into a huge loss. It is on account of
the working of the Railways or the
defective financial accounting of the
Government of India and especially
the Railway Ministry? 1 may point
out here that when we took it over
in 1947, the capital-at-charge was
about Rs. 800 crores. The Railways
paid about Rs. 26 crores as interest

on that capital. I am not blaming

anybody because we have adopted a
system of planning; in the last three
plans and the two earlier years also,
the total involvement in the Kail-
ways 1s overcapitalised to an extent
of more than Rs. 3000 crores, and
the dividend cherged is Rs. usb crores,
and next year it is anticipated that
1t would be Rs. 167 crores. Apart
{rom paying this divideng of Rs. 167
crores, the Raillways are meeting
their own expenditure in the Plan
also. In the Fourth Five Year Plan,
Rs. 980 crores have to be found by
the Railways themselves out of
Rs. 1,525 crores as it is planned. This
amount plus the payment to the Cent-
ral Excise and Sales Tax 1o a tune of
Rs. 40 crores and meeting the enhanc-
ed rate of coal and fue]l oil and steel,
all these have o be met by the Rail-
ways plus the payment of Rs, 167
crores as dividend. Anywhere in the
world, is there a railway which gpart
from meeting its own amounts in the
Plan pays like this? Can the Railway
Ministry quote any railway in the
world which is paying a huge divi-
dend like this? As long as the Rail-
way is considered to be a public uti-
ity service, the general exchequer
cannot expect a huge amount at the
rate of 6 per cent, I may also quote
here that{ the Central Government
acts as the banker for the railway
finance. The Central Government
holds the revenue of the Railways in
the shape of provident fund, pension,
Depreciation Reserve Fund, the
Revenue Reserve Fund and the Deve-
lopment Fund, to an extent of Rs. 600
crores. Is it not right I ask Mr.
Deputy Chairman, when they de-
mand 6 per cent dividend on the
capital-at-charge in the Railways?
What harm is there if the Govern-
ment which acts as the banker pays
a return, an interest, at 6 per cent.
on the surpluses the Central Govern-
ment holds with it? It pays only 44
per cent on the Rs. 600 crores it
holds. Here you can find-how can
the Railways expect to run in profit
when such huge amounts have to be
met by them out of their own re-
sources?
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Another point is that there are un-
remunerative railways in this coun-
try about which both Houses of Par-
liament have discussed and appoin-
ted a Committee of its own, and that
Committee also has recommended
that the wunremunerative railways
should be abolished. But the political
pressure is such that they have to run
them. They say that in course of time
those unremunerative branch lines
may fetch revenue and they may he
self-sufficient. But yet on those un-
remunerative railways in this coun-
try Rs. 42 crores are charged as ca-
pital and every year Rs, 7 crores of
loss of revenue is there. And even
on that a dividend is expected.
What is this Government doing?
Are we, Members of Parliament,
simply to hear what the Govern-
ment say? Does it stand to reason
that unremunerative railways on the
insistence of the political parties and
the State Governments are to be run?
The State Government has to bear it
or the general exchequer has to bear
it and not the Railway.

SHRI B. K. KAUL: The Railway
is a Kamadhenu.

SHRI T. V. ANANDAN: The Rail-
way was a Kamadhenu, Today it is
not. The Kamadhenu is not to be
found. That is why Shri Nandaji finds
it very difficult. What I say about
the dividend is that the dividend
must have certain relations to revenue
and the Railway is a public utility
service. Abnormal rates would al-
ways reduce the relativity of the
utility of the Railways to the nation
and the picture before the communi-
ty is dark. Therefore, the dividend
should be a minimum, should not be
over and above the profit declared by
the Railways. Mr. Deputy Chairman,
the profit here when compared to
the capital-at-charge last year work-
ed out to 4.6 per cent, When it works
out to 4.6 per cent, how can the Cen-
tral Government expect 6 per cent
dividend? The Government of Irdia
must consider all these aspects.

Another grave committal on the
part of the Government is, some-
where in November, 1968 there was

a Resolution moved by the Rallway
Ministry, by Mr, Poonacha, and a
\Committee called the Conventions
Committee was appointed by both
the Houses. The Committee has not
finalised its business, and no Report
is handed over, That Committee will
submit its Report. Its views on how
the dividend should be charged.
what should be the plan for the
Railways—it is not yet known, But
the Minister has submitted the
Budget not caring for the Report of
the Conventions Committee, and the
Plan is also finalised. Where does
Parliament stand? Does it not
amount to a breach of privilege?

AN HON. MEMBER: Of course,

SHRI T.V. ANANDAN: I leave it
to you, Mr. Deputy Chairman, and
to the Members of Parliament to
think this point very seriously.
Everything is taken for granted. Is
it the way that the Government has
to run? I do not know why the party
in power has lost all sense of pro-
portion in retaliating the decisions of
Parliament and creating a stir in
the country.

Mr. Deputy Chairman, how will
the Railways run in profit when
there is  multiplicity of gauges
which means a number of shipment
points, narrow gauge, metre gauge
and broad gauge? Narrow and metre
gauges and the broad gauge have
been evenly divided in this country.
There are 29,0600 kilometers of broad
gauge and 25,000 kilometres of metre
gauge and about 4,000 kilometres of
narrow gauge. Somewhere in 1952
those who had the interest of the
country in their heart of hearts deci-
ded that the Railways should run not
only on profit but should serve the
country well, They decided that as a
long-term policv all gauges should
be converted and brought into broad
gauge. What effect has been given to
that policy decision of the Govern-
ment by the Railway Ministry is un-
known. In the Fourth Five Year Plan
they have set apart Rs. 60 crores to
convert about 750 kilometres. Where
is 25,Q00 kilometres and what is thig
750 kilometres at a cost of Rs, 60
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crores? When will this 25,000 kilo-
metres be converted and this Kama-
dhenu of the Railways will yield a
profit and give more benefit to the
nation? I do not know what the
Railway Ministry is doing. 1 know
also it is not a possibility immedia-
tely, but the Plan should be so laid,
Mr. Deputy Chairman, that at least
3000 to 4,000 kilometres may be
converted in the Plan period of five
years by allotting more funds for it.
It is not the Central exchequer that
can go into the field. The Railways
find their own resources. That is
why the planners. the Ministry
should have waited for the report
of the Convention Committee. In a
haste they have decided this thing.
Therefore, conversion is a necessity
to improve the earnings of the Rail-
ways.

There 1s also another pertinent
point, Mr. Deputy Chairman, Our
country has got wide borders, Very
easily the invaders can enter our bor-
ders as we saw in 1962 and in 1965
also where the heroic part played by
our railwaymen cannot be forgotten.
Yet I suggest that the wvulnerable
points of the country should imme-
diately be converted if the country is
to be saved from aggressors, We do
not know who would be our enemy
tomorrow. Therefore, Sir, there is no
harm if the country spends more mo-
ney. I know how difficult it was
during 1962 to carry goods and equip-
ment from broad gauge to the metre
gauge in 120 trains a day by the over-
worked railwaymen then. Although
the civil servants ran away from the
spot the railwaymen stood to their
post. I know there was a General Ma-
nager also who stood to the post in
the North-Frontier Railway in those
days. Therefore, to give good, efficient
defence to our country immediate
attention should be diverted to the
Northern border as also to Kutch. Mr.
Nanda should take an immediate note
of it and see to it that conversion into
broad gauge is given effect to 'in these
border areas.

Coming now to the que_stion _of
railwaymen and their difficulties.
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The railwaymen have been denied
any pay increase, The last increase
they had was somewhere in 1957 as
a result of the second Pay Commis-
sion. Today in 1970, 13 years have
elapsed. There is no Commission
and no revision. The lowest paid in
the country in the public sector is
the nailwaymans The Railway Mi-
nistry might observe that the rail-
waymen enjoy some fringe benefits
and yet they are the lowest paid
people. The politicians should rea-
lise that the raillwaymen have never
resorted to agitational attitude, that
they never dislocated the railway
service as others in this country
have done, although they have been
goaded by certain political parties.
they stuck to their post and they
still stick to their post. They think
that railway service is a national
service, and to them the Railway
Ministry have denied any pay in-
crease. You might recollect, Sir,
that two Ministers have assured the
railwaymen that their pay increase
would be considered, I also know
that about Rs. 8 crores have been
allotted for upgradation of these
men, but it has not been fulfilled.
Nandaji in his Budget Speech said
that one increment for those who
have stagnated for over two years
would be granted. It ‘is not 3 propor-
tionate increase to the sincere and
steadfast workers who fetched
Rs. 1,000 crores to the exchequer of
the country.

Many a problem are there yet
not splved, There are $0
many pinpricks in the performance
of the railwaymen in their duty.
More than five lakh ra‘lwaymen are
treated as unskilled labourers on the
minimum scale of Rs 70—85. They
cannot be compared anywhere with
the other railways of the world., It
is onlv here, Mr. Deputy Chairman,
that a huge number of railway wor-
kers—out of 13.4 lakhs of railway-
men about 5.83 lakhs—are treated as
unskilled labourers. How can you
expect from an unskilled labourer the
return of a skilled labourer? A revi-
sion of classification of these workers
is necessary. The Railway Minister
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may say that this matter is before
the Pay Commission. I regret that
everybody failed in his duty in solv-
ing this problem. This should be im-
mediately solved.

Another point, Mr. Deputy Chair-
man. Because of the progressive at-
tention given by the country towards
education we find that all over the
country educated youngmen are
coming to the Raiiway services. They
are stagnated in matters of promo-
tion because they are not encouraged.
The reservation for promotion for
these rank and file is very low.
Therefore, Mr. Deputy Chairman, the
Railway Minister should make it a
point to resort to direct recruitment
to the minimum extent. The maximum
benefit should be given to those who
are 'in service. That means the reser-
vation of 25 per cent, should at least
be increased to 50 per cent. so that
those who are stagnated may feel that
there is a promotional chance for
them if they enter the railway ser-
vice. Therefore, I say that the reser-
vation should now be increased and
direct recruitment should be reduced
to the minimum. I do not say that
direct recruitment should be entirely
done away with. It should be there
to some extent, but not to the extent
and level that it 'is now operating.

Coming to improved service, I
would like to state that because the
present stations and their platforms
have not been extended, full utilisa-
tion of the diesel locomotives is not
seen to-day. A diesel locomotive can
haul not less than 24 passenger coa-
ches, but to-day it hauls a maximum
of about 17 coaches, This difficulty
is due to the fact that the platforms
have not been extended. Advance
planning should have been made be-
cause the tractive effort of 5 diesel
engine is two-and-a-half times that
of a steam engine, A steam engine
can haul 1,000 tonnes, but a diesel
engine can haul 2,500 tonnes. To-day
it s not fully utilised. The cost of a
diesel engine is not less than Rs. 12
lakhs whereas the steam engine costs
only Rs. 5 lakhs. Therefore, the Mi-
nister should see that on the trunk
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route all the stations and their plat-
forms are extended to accommodate
at least 20 to 24 bogies, to eliminate
overcrowding in the third class. It
is the poor third class passengers
who suffer, not those who go in first
class and air-conditioned coaches.

Another point I want to insist upon
is that more number of diesel cars
should be made use of in the non-su-
burban areas. I know there are pas-
senger trains which run empty, but
we cannot avoid running such trains.
In such cases, diesel cars should be in-
troduced instead of the steam locomo-
tive with six to seven passenger coa-
ches. It is economically, more advan-
tageous, and therefore. I suggest that
more diesel cars should be introduc-
ed in the railway system.

Coming now to accidents, the Rail-
ways have now brought down the
number of accidents in the efficient
manner in which the railwaymen
have functioned. But one glaring in-
stance I came across in the books
furnished by the Railway Ministry
1s about the accidents at level-cross-
ings. The accidents at the level-
crossings are on the increase, When
you compare the figures of 1965 with
the figures of 1969, you find that the
number of accidents has increased.
Parliament insisted in the year be-
fore last, why not have all the level-
crossings manned? It was said that
the State Governments came in the
way because the understanding is
that the expenditure should be
shared half and half by the State
concerned and the Centre, 1 very
clearly pointed out to the Railway
Minister, “When you pay about
Rs. 16.2 crores to all the States in
the country from the revenue of the
Railways, why don’t you reduce that
amount and provide manned level-
crossings?” Why do you expect the
States to answer your correspondence
and so on? When you give them this
amount of Rs. 16.25 crores, take away
a portion of it and provide a man
for every level-crossing, and see that
the expenditure that you incur on
placing the man there is recovered
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from the money that you give to the
otates. why aont you do that and
tnereby avoid loss or lite, if you con-
sider human lhie to be precious? If
the Hauway Minstry does not consi-
der human life to be precious, you
can take that position, and that po-
sition will do what it can, and jt
will.

Sir, I cannot conclude without re-
ferring to the >outhern Hailway.
Tney always say that the Southern
Railway is running in a loss. Why?
Metre-gauge, broad-gauge and nar-
row-gauge are functioning there.
Jut of the 12U transhipment points
in the entire Indian Railway, not
tess than 24 are by necessity existing
in the Southern Railway. Tranship-
ment point means delay, additional
men, add.tional payment of compen-
sation, demurrage, etc., for the
Southern hailway, Therefore, imme-
diate attention should be paid for the
conversion of narrow-gauge and
metre-gauge into broad-gauge, 1if the
Railway Munister wants the Southern
Railway to run profitably.

Another point that I would like to
make is, in this country all the major
cities have been electrified except
the city of Madras. It is only in the
southern part of Madras, to about 100
mi:es it has been electrified, On the
northern and western side, nothing
has taken shape so far although the
Third Five-Year Plan had sanctioned
many crores of rupees for electrifica-
tion from Madras to Vijayawada.
This project has not yet seen the
light of day and I do not know when
it will be implemented. Electrifica-
tion is very necessary for the Sou-
thern Railway uf it wants to improve
its income, The trains also need to be
speeded up. There are trains on the
branch-lines which run very slow.
Naturally people will prefer to go by
road transport rather than sit in the
train for 2 to 2§ hours more.
Take the case of the branch-
line from Tirunelveli to Tiruchendur,
the abode of the famous god Muruga.
I saw in the papers also that not less
than 10 lakh pilgrims use this train,

To cover a distance of about 27 kilo-
metres, the train takes about 3.25
hours. On a reference to the General
Manager, I have been told that the
running time has now been curtailed
by 25 minutes. To cover a distance of
27 kilometres. Is it necessary in an
advanced country which wants to in-
troduce soctalism, to take 24 hours?
I know the Railway Minister is a so-
cialist himself and he will immedia-
tely attend to this if he is given the
freedom, But we do not know whe-
ther he enjoys that freedom.

Another thing that I would like to
refer in regard to the Southern Rail-
way is about the immediate laying of
lines connecting Tirunelveli, Kanya-
lfumari and Trivandrum, It is there
10r the last five years, but no finali-
sat}on has yet been made. Because it
is in the interior South, nobody takes
any interest; the pressure in the
North is there, and so the South is ne-
glected.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Now they will
do it because the D.M.K. are their
friends.

SHRI T.V. ANANDAN: Yes, I think
the D.M.K. will prevail upon them. If
its request is not conceded, their
sitting in this House will be at stake.
Therefore, Sir, that route should im-
mediately be opened.

Then, although the Railways., as
per the statistics shown, are running
cfficiently—in the matter of tractive
effort, wagon utilisation, locomotive
utilisation, etc—I find in the audit
report that this year, uncollected
station revenue runs to the tune of
Rs. 31 crores Last year it was Rs. 25
crores, The audit report clearly says
that it is now Rs, 31 crores. Why
should this amount of Rs. 31 crores
earned by the railways be with some
private bodies? Why should ‘it not be
collected? Why should not efficient
action be taken to collect this amount
of Rs. 31 crores? The Railway Minis-
try should make a note of this point
and give no room for the audit tc
pass a remaTk on the efficient func-
tioning of the railways.
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My next point is the railwaymen
are now denied the free travel
which they once had while attending
the duty. In the past they were en-
joying free travel on their residential
card pass. Why not that be remntro-
duced now? At the time when the
railways were introduced in this
countiry, residential card passes were
granted to the railwaymen to come
and attend their duty. Then, some de-
cision was taken by the Railway
Eoard that after 1953 this concession
should not be extended. I should say
this is unfair because when you rec-
ruit raillwaymen, you do not say thgt
the recruitment is taking place in
Delhi and so the Delhiwallahs alone
should apply. No. But if you say so,
4 is all nght. When you do not say
so, a man from Faridabad also may
come here for duty. And you do not
provide him with quarters here. Un-
less you provide him with quarters
or allot him one reidential card pass
which had been a privilege of the
railwaymen, how do you expect
them to work? They are being de-
nied this privilege in many places.
The Railway Ministry should take
note of this point seriously and see
that that privilege which they had
been enjoying, is continued . . .

SHRIMATI YASHODA REDDY:
They are for abolishing all privileges.

SHRI T. V. ANANDAN: There-
fore, the railways should either build
quarters for the railwaymen or allow
them to enjoy the residential card
pass facility . . .

SHRI ANANT PRASAD SHARMA
(Bihar): This privilege is part of
their service cond tions,

SHRI T. V. ANANDAN: Another
point that I want to place before the
Railway Minister is that in classified
cities if a railwayman is not provided
with a railway quarter, he is entitled
to house rent allowance. The house
rent allowance thus being paid runs
into crores of rupees, I know. If you
build and provide him with a quarter,
not only will the
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. happy and comfortable, but you also

get rent trorn him at the rate of 10
per cent of his salary or the assessed
rent, whichever is less, You earn a
revenue to itne wmaillway Mmmstry il
you provide quarters to the railway-
men, | know m the Fourth Five
year Plan you have allotted Rs. 45
crores for building quarters for rail-
waymen whose number is near about
14 lakhs, and 1 think you have been
able to build only 4.4 lakh quarters
atter 120 years of existence of the
rauways. Instead of paying house
rent allowance to the railwaymen,
1f you build quarters for them, you
will earn revenue, Therefore, please
make it a point that instead of Rs. 45
crores, the allotment should be in-
creased to Rs. 100 crores and a lakh
oL quarters should be built and pro-
vided to at least 7 per cent of the
railwaymen.

Then, Sir, dieselisation and electri-
lication is imposed in th.s country be-
cause the country is advancing. Tech-
n.ology is very quickly revolutionising
the world and we cannot lag beh.nd
other countries, We accept that diese-
nsation and eiectrification is neces-
sary, but at the same time it should
not be introduced at the cost of the
employment potential of the country.
it w.ll increase unemployment, I
know the Railway Ministry has to an
extent safeguarded the interests of
those who are in service by not ret-
1enching them and by offering them
alternative  employment. So, the
lailway Min' stry should be very
careful i introducing this system.
*Vhile introducing dieselisation and
clectrification you shoul!d Be very
careful to see that the orders issued
by the Railway Ministry are imple-
inented by the zonal railways. The
ronal railways do not at all care for
vour orders. They resort to direct
recruitment whereas the Railway
Board says that those who are on the
team-engine side should be trained
for six months before bringing this
ccheme into force. The zonal rail-
‘vays do not follow the orders, I

! know. On the Southern Railway they
railwayman be ’

went in for direct recruitment against
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the interests of the workers. The Mi-
nistry should take a special note of
th.s.

Before I conclude, Sir, I want to
say one more thing about the 14 lakh
railway employees, Propaganda is now
being carried on in this country for
a socla.istic pattern of society, that
the educated unemployed would be
provided with jobs in about 18 or 20
months, Here I have a suggestion to
make to the Raillway Minister if he
is pleased to consider it, It is not a
new suggestion. This happened
during the days of the British in
this country. When they found that
the railways were overstaffed, they
introduced a scheme of voluntary re-
tirement, Why not I suggest to the
Railway Minister to consider 5 similar
scheme now? By this scheme those
railwaymen who have put in 25 years
of service could retire voluntarily.
They should get on retirement a
month’s gratuity for every year of
their service and also an increased
quantum of pension—instead of 3/8,
bring it to 3/6. If you do this, you
will find that not less than two or
three lakhs of railwaymen will take
advantage of this scheme of volun-
tary retirement . ..

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Are you prepared to move
it on behalf of the Railwaymen’s
Federation?

SHRI T. V. ANANDAN: Certainly,
provided the pensionary benefit is
brought to 3/6, and a month’s
gratuity for every year of service
put in is given. If you do that, I am
prepared to propagate amongst the
railwaymen and negotiate with them.
It is a voluntary retirement. This
was practised in those days, in 1931
and 1932 and many railwaymen took
advantage of that scheme. So also,
if the Prime Minister is interested
in solving the problem of unemploy-
ment, this suggestion should be
agreed to. This should apply not only
to the Railway Ministry, but to the
ontire Government service. Central
and State, including the quasi-
(Jovernment service, and at least a
million Government

servants will !
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take advantage of this scheme, and
the 1.4 million educated unemployed
will find jobs in about six months.
And the country will flourish and
you can bring about the socialistic
pattern of society which you are
wanting. Thank you.

MR. DEPUTY CHAIRMAN: Mr.
Sharma, you can speak after lunch.
Tre House stands adjourned till 2
P.I.

The House then adjourned

for lunch at fifty-nine
minutes past twelve of the
clock.

The House reassembled after lunch
at two of the clock, MR. DeEPUTY
CHAIRMAN in the chair.

PAPER LAID ON THE TABLE

Rirort (FEBRUARY, 1970) oF THE CoM-
MITTEE OF ENQUIRY ON THE COUNCIL
OF SCIENTIFIC AND INDUSTRIAL RE-
SEARCH—PART 1.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (PROF.
VK.RV. RAO): Sir, I beg to lay
on the Table a copy of the Report
(February, 1970) of the Committee
of Enquiry on the Council of Scien-
tif ¢ and Industrial Research—Part I

SHRI M P. BHARGAVA (Uttar
Pradesh) : Sir, on a point of order.
Can a paper laid on the Table once
be laig again? The Chairman made
a statement in this House that ke has
laid it on the Table of the House.
At that time I raised it that it was
to be placed at 2 O’clock, but it was
being placed at 12.10 P.M. Then the
Chairman said that it had not becn
pliced but the Minister said that it
had been placed.

MR. DEPUTY CHAIRMAN: I
think the Chairman had said in the
morning that it was not laid on the
Table.

(Interruption)

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Your objection was up-
held but the Chairman decided that
it had not been placed. That is all.



